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That I am the Org. Appellant/Respondent No.8 in the
abovementioned Application and I am fully conversant with the
facts and circumstances of the case and therefore competent to

swear this affidavit.

That I have read over the contents of the accompanying

Application and same are true and correct.
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VERIFICATION:-

Verified on this the 9th day of December, 2022 that the contents

above affidavit are true and correct. No part of it is false and nothing
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material has been concealed therefrom.
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ANNEXURE A-3

CA 8998/2022
1
IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
Civil Appeal No 8998 of 2022

Dileep B Nevatia Appellant

Versus
Union of India and Others Respondents

ORDER

1 The National Green Tribunal is seized of an execution application filed by the

appellant.

2 The impugned order dated 28 September 2022 directed the impleading of
those parties who are parties to the Original Application. The proceedings

were listed thereafter on 10 November 2022.

3 Counsel for the appellant informs the Court that the next date of listing is 12

December 2022.

4 Since the proceedings are pending before the NGT, we are not entertaining
these proceedings at the present stage, but leave it open to the appellant to
seek directions from the Tribunal for enforcing its order. The NGT shall look

into this grievance on the next date of listing.
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5 The appeal is accordingly disposed of.

6 Pending applications, if any, stand disposed of.

[Dr Dhananjaya Y Chandrachud]

.................................................. J.

[Pamidighantam Sri Narasimha]

New Delhi;

December 05, 2022
CKB
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